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17.31 brs.
HALF AN HOUR DISCUSSION
Income.Tax Officers Examination

SHRI SHRI CHAND GOYAL (Chandi-
garh):  Sir, | wish 1o draw the attention
of the hon. Minister to a very very
imporiant 1ssue, that is, with regard 10
the recruitment of income-tax officers.

Sir, it was in the year 1965 that the
department advertised for 200 posts and
decided 10 hold a certain examination 1o fill
up those posts.  What has actually taken
place ? In 1966 uan examination actually
took place, in which 38,000 candidales took
part.  Sir, it was on the 25th March, 1968
that the results seem to have been declared.
The successful candidates who have been
selected, .0, 199 candidates, have been
furnished with a cyclostvled note which
says ¢ *You are being selected : or you are
likely to be selected”. But on that, Sir,
the lines which indicated that rthe results
had been declared on the 25th of March
1968, have been deleted. That indicales,

thut the department later on changed its
mind and did not want to say that the
results had been declared on the 25th of
Merch, 1968,
17.32 hrs.

[Shrl Vasudevan Nair in the Chair)

The interviews were completed in the

month of Oclober, 1968. And now we
learn that 199 candidates have actually been
selected. But what has happened in the
selection is a sad story. Even those who
were among the first ten in the written
papers have been ignored. They have not
been recruited. They have not been taken.
But on the other hand these who were al
the lowest rung of the ladder have been
sclected. In preference to the gazetied
officers who have been holding gazetted
posts for years together, ordinary clerks,
ordinary assistants, from various depari-
ments the representatives of which were on
the interview board, have been selected.
The Public Service Commission had Mr.,
Kidwai as its representative on the Sclec-
tion Committee. Mr. Mutto, who is the
Joint Secretary in the Ministry of Finance
was also on the interview board. There
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was another person by name Mr. Raj $:ngh
and yet another Mr. Rajin.  Ticy consti-
tuted the interview boird. And what have
they done ? Thev have done something
which mukes strange history. 1 hive never
came across such a noked play of nepotism
before. A few officers come together and
decide to take people from tieir own
deparimenis and  ignoie candidates who
have come there on menit.

I know, both the Ministers e honest
people.  But they seem to have been duped
by the Depariment in this mater.  Full
facts have not been brought to ther potice
Otherwise, | am doubtful if the 1wo hon.
Minislers would have ever agrecd to the
scheme adopied for selection of Income-
tax ollizers in whizh the marks secured
by the candidates in the written pipers
hive not been taken into consideration, on

the plea that the examination was held
only 1o screen the candidates.  How s it
that the result ot the interview alone has

counted Yor selection in this examination,
I charge this Government with a very
serious allegation that  merit has  been
ignored It 1s our duty 10 see that experis
enced and ciapable people come as income-
tax ollicers to the depiriment, people who
can deliver the goods, people who can  per-
form their job efficiently and well.  Sir,
reply to one of today's Starred Questions,
Government have informed that a big
amount is in arrears. Ks. 374.2 crores is
the amount, which is now inarrears.  This
amount is not being realised because you
recruit income-tax officers not on merit ba
on considerations other than merit ; nepo-
tism has been playing a great part in their
selection.

May [ also ask why only 19} people
are being recruned and not 200 which hud
been adverined. Not even a wailing list
is prepared, even though it is quite possi-
ble that some out of thuse who are
selecied, muy not choovse to  serve the
department and some who join may later
on decide not 1o continue in the depart-
ment 7 No uarraogement has been made
for such contingencies.

I understand there arc at present 450
vacancies for 1ITO's  Considering the huge
amount of arrears to be recovered, of aboul
Rs. 400 crores, do we nolt require the
services of 450 more income-tax vificers 7
Now what is being said Is that they will



in [ncome Tux officers
[Shiri Shri Chand Goyal]

hold ano:her cxamination for recruitment.
But let us not forget as to what happened
in this case ? The posts were advertised

in 1965. The appoiniments are being
made at the end of 1968. So it has al-
ready taken 3 years. Will it not take

another 3 years to Bl up these new 450
pusts which  have fallen vacant. Are
Government not serious about effecting
recovery of arrears of income-tax 7 Are
we not interested in recruiting honest
people ie,, men of inegrity ? Sir, you
ure aware that in the 1AS examinations
and in the provincial civil service exami-
nations, in the Audit and Accounts exami-
nation and in all other important exami-
nations, it is the written papers and the
interview tuken together which finally
determine the merit of the candidates. But
what has happened in the seleclion of
L.T.0.s? The score of the candidates
in the written papers is being ignored
completely.

| know a linle about the provincial
civil service examinations, specially the
provin-ial judicial service examinations.
There is no interview in judicial service
at all and the score of the candidates in
the writien papers alone is tiken into
account. This is why we are able 1o recruit
people of merit without any shadow of
nepolism through these examinations. But
what is happening here beats ull sense.
With the same ulterior motive only 200
vacancies are being filled up, when there
are 650 vacancies.

Muy 1 tell the hon. Minister that in
vrder to accommodate the people of those
depariments whose officers constituted the
interview board have been taken. 1t is
rather strange that the number of people
who weie to be inviled for interview was
originally 830 but subsequently was in-
creased 1o 937, because the candidates in
whom the Members of the Board were in-
terested did not figure in the original list
of 830. And this is why the oumber was
increased to 970. 1 am sure the Minister
will take nute of this serious allegation
which | have mude with all sense of
responsibility.

1 am very much pained and grieved at
this type of treatment where népotism has

played duscriminatory major part in the
selection to posts of importance asd res-
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ponsibility. 1 am sure he will remedy
this mistake thut has been done and candi-
dates will be chosen on the basis of their
performance in the written papers and in
the interview. The matter cannot be left
to the discretion of # few persons. For-
merly, the members of the Public Service
Commission used to be men of eminence,
men of undoubted integrity and of high
calibre. Now we do not have that type of
people. As my hon. friend Shri Fernandes
was just saying, that a few members just
come together and distribute posts. This is
rather serious.

This is « serions warning, for | am
sure the hon. Minister, the good man that
he is, and also understands the points in-
volved in this, will never allow this naked
dance of nepotism in his department and
will recruit officers only on the basis of
their performance in writlen papers lo-
gether with their performance in the inter-
view, and not leave it to the discretion of
a few officers who ure not behaving pro-
perly, specially in this case when they have
not done so.

Some hon. Members roge —

MR. CHAIRMAN :
Deputy- Speaker that

1 am told by the
now the procedure

laid Jown is that after the Minister replies
the hon. members will be allowed 1o ask
questions and then the Minister will

reply.

AN HON. MEMBER :
changed it the next day.

The Speaker

MR. CHAIRMAN : It
House and the Minister.

is left to the

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI1
K. C. PANT): | am in your hands
entirely.

it Wl sl (Fs efwa) -
gwrafa AEIEY, AT ETORT &Y AT TEW
Se TN, w1 wEE ¥ § o a1
AT 2 E

MR. CHAIRMAN : Al
Fernandes.

right Shri
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o W SR (‘ﬂf E‘ﬁﬂ{l’} :
awafa wgiza, w-wdaae 7 qqa
%, gz st oF agar & @gt o g
oY Sty wdY 927 &1 awar &, faad wi-
WAIAATE A qA1 3 | TH qWG ) WRA
fasrudta &, 39 o & 94 wgeg & o
%1 qgar argar g A Trzar g oAt
AEIAT AX wEAT F7 HYET I T

A qgAT gET 4z @ fR @y e
faaraz, 1966 ¥ g§ w17 mwa faaray,
1965 2, 1At A IF §  F A7
1741 § & godtoume e & @I9% 18
TheeY F A4V 3@ WW 4T g7 AANAL
s w177 Fifgc aaql @Y fwar ¢ owgA w0
JoT g AR FEr g fE—

“the result has been communicated
by the UPSC for further necessary
action by the Government. It has not
becn published.™
# @A Tz g fF "o 9w &)

afexe 341 78 fear ?

gAU—341 A9 39 frgse wF ;w0
afsaer 73 7

flau - Fasar Y giE M 7 200
qagl # & oF ang #1  F¥ Fe-GAma
atfers g4 ot | $17 ¥ wga ¥ gE 9w fe-
GATT § IT1T 17 G, fAAE) TET AR
A AR AT AT Y wr A ¢

qfgr AT FArar agr @ e 199
arY Ay T AL R, Afew waw H
T ®1 ot aF W 9 AL ST T
W0 AT A WY AT W owgoar
fig—

“The remaining 199 posis will be
filled up as soon as the medical exami-

nation and other pecessary formalities
are carried out.™

yowr Aaaq femgw | § fe Py
199 wgt &t a1y wri-wAwamare A |-
HIW S0k WO wigh &, ¥ oft aw wh
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aff E 1 s dar f5 olaw arew & ww-
foaa ®1 o fwar 2, sar w7 go e
e @o & AftAT ® wfgr s & wA
200 g} 9T Y AT &1 ey s
fargia fafaqifedy 8 oim frar &

qrgaf —aaT gI9Fl gw foid )
wifex &1 # §1€ gewq 2 oA w7 wTe
qifFariiz & ®IRY IH R AR O
w17 |

ot frra W (AgaAY) @ aprafr
weizg, @ o & o wiafAar gf &
ot fagkmg wé F—za &1 gfre d =
gU %41 W17 EAEY aY-Aw & faw g
T AR K0 AfF migw 2 g% fe
FAYEa qur 2. w0 gt gd &, &gl
Fiyfean B, wii-wAlonarg feg foft o &
ot wfreg d gwae &Y @A foea
g’

FT—1066 ¥ ) &ez gur B I R
g gt 39 & aFFa ¥
g Srgar g wred Azt feew de
A E YT gl A & wmm
qrzar g e v 59 wwadt w1 Al e
e Dm 2 mwmfr  wag, w9
arad & e gedfren ¥ i wisdfeen
& v gy 2, w9 ford wmm wrg TR
frgm 99 % wisdfeza  xz %1 oft qrok
gEi 21

TFlgt—waref7 7T, w19 ATAN
9le #F¥IT ¥ 4IFIX fggema & 200 §
300 FO% 377 w1 Zxw 5AAT a7 §, 94
®) 83 & 77 T AHET AT 99 Fum
¥ 1T 1 wF) T A g1 fawry awi &
%97 4 w77, Evq A w1 fawfasn wid@
FauIm, Wi d avlt glewm i
WL HIaTa® AT g ww fan &
e wrgar § e war arok Zer & me
gigvafem e o1 for g g o
w1 e o1 £ 1 sew  wfww i feand)
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g A @Y €, HEIS &0 A1 47
FeZHAA 21 771 2, &9 P fearat faaai
& arg @Y Frar oy A8 2 gan
OFEATI FFT AF FAIF F AT FG 3
€ WIFAT FT WY AAT AEQ 2 74T 2
ga M Aq= afge &1 F1¢ 9T ar 282
I o597 & A & ar g —agh ¥
qqTH )

ot Tt fag  (D@A%) @ FawdA
wdtzy, wfE & A9 95T FEE-EEiE
o grmazdl 72f7a7 & gEd 7g7 o5-
iz 74 ¥ 29 2 A 80 Frad gry-
A o7 a0l & @ A ggrA F el
&, afss faadt ot afada § Weg &
wraisa €1, wgo To uAo Y, wro Gie
UHo, W&o Uho UFo F1, 37 &4 # 3
AT A F F%%, 91 gfeqs egat A
qgd ¢, afgar 9z qgaa &, faw wa § =12
T@) AT &9 §1 AFIAEA FIT §, q4F
X 2T H 80 Fradfy gat & oY 38T §)
W A A araw afew §1 aga gl @19
331§ 2 —& wiaAT 9AT @ % 200
srefral & ava afag vl &&= I591-
Jur & feaT e fer ma g

ot ®o wro wishy (7€ faml) : w7
TE-MA AT OHF G B 1

sh omeic fag : g a7 # ad
Amar—ag gad @ g s wg ardo
o Two ¥ fagsa T 1 & wAar s
t* @i s ofamw &, waaete
forgia Srow-afes & 2-feay q@=
§?

O @ wRr ot gfafay
fadwaa grr-d8 o fo THo o WA
b owar 3w H A TR W Aw e
gefz T @ & fe M AW ez Qo &
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qrg arzqr-dvar § ar gaesy  # 914, 99
H 2217 ¥ w1 THAII0T F WA AT AN
aq%T 3, IT % gufizm I & fag =g
q@FS gFfE FTar qigd § an Ad
wrz A} & qzw ¥ AT &40 ! AW
I a1 731 FI0 AR 41 42 KO 7

g MA—T9T R AR@T &)
gaTeyg ATE & 7| fzar | AfEa go o
e o # M 80 7T miFAY, AN
sfmT F Fea g1, ¥ & wigfzaw
ofT d%urgez & g wrfzg 1 ST F @g
H1 sArgFE AwedlT 437 Wiy, IT 7 A
g orzeY Az ety o wIA-amEe g
591 3 foed 1 71§ 1aq#e &1 whad
pagrafi g tmmeAf et w@r AR 2 7
gq ¥ zfean WY wiF, %32 Y wig,
fears oY miF, aage 1 org, @ FEA
" A1 &T FIH FI QF AWAAT {ILAT A0
g, ré-adar ar zrzr faean & foe-
T T WIF, S XT KT FHS (T £ 99 &K
aw qid |

SHRI BEDABRATA BARUA (Kaliao-
bar) : 1 think the Minister will agree with
me that the greatest care should be taken
in the selection of candidates for the posts
of income-tux officers not onlv from the
national point of view but also because of
the wvery high requirement of honesty and
probity in this case than is usually the case
with other services. That is why I want
to know why all the care that is usually
taken in the selection of the officers for the
civil administrative services does not appear
to have been taken in the selection of
Income-tax officers. From the answers
given, in the whole selection, it appears that
a lot of officers must have had influence. 1
do not know whether it was a fact, but the
point is that the number of people who
appeared in the examination and had got
the highest marks were not selected. This
Is a very serious situation. In the admini-
sirative services, one can say one needs
pensonality which is tested at the interview.
But for locome-wax officers, ooe need not
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have personality. What s necessary is
honesty. If we have gone by the results
at the examinalion, we would not have
selecied the people in a very bad way.
Afier all, an income-tax officer need not
dominate other pcople, or, he need not
throw his weight about in any case. There-
fore, may | know if it is not possible now
or in the future to lay down a condition
that results in the examination should be
given greater weight, because the require-
ments are thut only merit should be there,
and so, merit should be the consideration,
and therefure, why greater care is notl
taken in this regard ?

Then. regarding the assessment of the
requirements, how can the requirments
remain for months and years the same 7
Becnuse the Bhoothalingam Committee and
other commitises which went into the
requirements have made major recomenda-
tions, and the requirements would have
radically chadged. and so, how do the
requirements remain the sume 7

W gFW wer wgaArm (I9HA) : AW
qf1 72137, 3 qroey 0F fazdt faa w2
& 21 sAAr Aear wiam & 3 g QA
@il # FANT T F AT

MR. CHAIRMAN : The hon. Member
knows the rules of the House. Mr. Pant.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Sir, | have listened 1o the ques-
tions us well as the speech of my hon. and
respected friend, Shri Goyal, | can only
say that it would have been better if before
casting and aspersions they had had the
patience to hear all the facts, because if
they had heard ull the facts, 1 think there
would have been no room for casting any
aspersions, particularly on a body like the
UPSC.

Let me given the House the facts. It
has been said that there are arrears of
income-tax and they ought to be collecled
quickly. We are al' agreed on that, and
it was because of these arrears of assess-
ment as well as arrears in the recovery of
tuxes that the revenue department created
in 1964 and 1965, 553 posts of income-tax
officers out of which 353 were in Class I1,
and the cadre is likely to increase still

us

further in future. This has met Shri Bed-
abrata Barua’s point.

In view of the large-scale expamsion it
became necessary to bring in new blood by
resorting to direct recruitment, especially
as large additional requirements could not
be met by promotion immediatelv. Now,
according to the recruitment rules regWat-
ing the method of recruitment to the
income-tax officers service, Class I, the
normal method of recruitment is by pro-
motion of qualified inspectors. However,
aid hoe recruitment by the selection through
the UPSC may be made if, in the opinion
of the Central Buoard of Direct Taxes,
there is need for such recruitment. In terms
of this provision, and in the contingency
that had urisen, due to the rapid and
considerable expansion of the service, it
wis decided to resort (o direct recruitment
of 200 income-tax officers, Class 11, from
the open market. This decision was approved
by the Government. Now, the UPSC was
chtrusted with this work.

If fair recruitment is wanted and if, as
Mr. Burua suggests, we have to recruil men
of probity and honesty, | do not know
what other nstitution there 15 in this
country better suited for this purpose than
the UPSC. If he can suggest anv, | am
open to that. It is in the interest of
getting honest and [fuir selection that this
matter was referred 1o the UPSC.

st wfe gam (ArTma) @ 375 s
s1q1 @Y AA agA w¢ v 73 & wrAw
arzar 2 v 99 & Ao fega Al &t arg
fasrr @ &

SHRI K. C. PANT : | am not yleld-
ing. This is a serious matier and it should
be listened to seriously.

The UPSC advertised for recruilment
in October, 1965. The point has been
raised why it has iaken so long. It is well
tuken and needs explanation. The closing
dute of receipt of applications was 6th
December, 1965. Conditions of cligibility
have been given. | do not need 1o repeat
them. When the usual requisition In the
prescribed form was forwarded to the
UPSC by Government, they pointed out
that as a large oumber of condidates would
apply, it would be pecessary to devise un
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effective method of screening the candidates
for the purpose of calling them for inter-
view. The Commission accordingly decided
that there should be a written test, only
qualiflylng in nature, for screening the
applicants. Only those who secured marks
above 8 minimum prescribed by the UPSC
were to be called for interview. It has
been specifically mentioned in the notifica-
tion of the UPSC duted 23rd Outober, 1965,
published in the newspapers that,

“The test, details of which are
enclosed, will be qualifying in nature,
the qualifving standurd being such as
the Commission may decide at their
discretion. The test will operate as an
aid 1o screen candidates for interview'™.

1t was for the Commission to decide the
precise method of recruitment. They decided
to make the selection of suitable candidales
through this method.  They select candi-
dates for Government jobs and they have
been following similar methods in other
similar cases, including the special recruit-
ment for 1AS.  In doing so, there has been
no deviation from the practice of the UPSC
fn the matier of recruitment by open
selection, where wrilten test is considered
necessary as an aid to selection. The
written test included only 3 papers : One
in General Knowledge, one in General
English and one in Arithmetic or Law or

Accountancy.  The test  was originally
scheduled for June. 1966,

Now we come (o the reasons for
delay. An upper division c¢lerk working

in Andhra Pradesh Government was refused
permission by the UPSC to take the
written test presumably on the ground that
he, was not holding any post in a responsi-
ble cupacity as prescribed. He filed a
writ wn the Court at Hyderubad agaiast the
rejection of his cundidature.  An interim
order was passed by the High Court direct-
ing that the petitioner be allowed to appear
for the examination, but the result be with-
held pending the disposal of the writ peti-
tion. Subsequent to this direction of the
court, the UPSC decided to admit all those
who had applied, provided they fulfilled
the prescribed educational qualifications
and their applications were otherwise in
order. This necessarily meant postpone-
ment of the date of the examination as
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originally planned. The examination was
actually held on 27th and 28th December,
1966.

The revised dezision of the UPSC again
created difficulties in the sense that it pro-
voked resentment of those people who had
not applied under the impression that they
did not fulfil the prescribed qualifications.
Two such persons alleged that the subse-
quent relaxation of the condition by the
UPSC, without giving them an opportunity
to apply, was discriminatory and they filed
writs in the Delhi and Calcutta High
Courts. The Calcutta High Court issued
an injunction in December, 1966 restrain-
ing the UPSC from publishing the resulls
of the examination until further orders.

On the 19h January 1968 the Court
removed the injunction and allowed the
respondentis {0 bring out the results and
fill up the posts, provided one post was
kept vacant in case the petitioner succeeded

in the writ. Accordingly, the UPSC re-
leased the result of the written test on the
215t sarch 1968, | want Shri Goval to
noie that,

18.00 hrs.

The UPSC had considered 25591 appli-
cations and permitted 23,357 candidates
to the written rest ; but only 15.834 app'i-
cants actually appeared at the test and only
978 qualified for interview. The interview
started in May 1968 and continued until
September 1968. The final result was com-
municated by the UPSC on the 2nd Novem-
ber 1968, recommending the names of 199
candidates for appointment us lncome-tax
Officers {(Class 11). The name of one more
candidate w'll be recommended liter by the
UPSC with due regard to the final orders
that may be passed by the High Court of
Calcutta on the writ petition referred to
above.

Now, the written test in this case is
only a gualifying test—I[ have said that
carlier and 1 would repeat that—and is
designed oniy to screen the candidates. If
we were to have an IAS type of examina-
tion for 25,591 candidates who had applied
and paid fees, it would be a colossal task
involving vonsiderable expenditure and
organisation of manpower (o eosure the
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uniform evaluation of standards for such a
large number of candidates. And even
then, 1 do not know if Shri Jha's criterion
of objectivity would be met. Also, many
more papers would have to be prescribed
in various subjects, The UPSC has con-
frmed that whenever ad hoe recrultment Is
required—for instance, special recruitment
for 1AS—the Commisslon had followed
this method where the qualifying written
test was only a screening test and had selec-
ted candidates finally and solely on the
basis of the performance of the candidates
In the interview. The interview board
consiated of four members and was presid-
ed over bv a member of the UPSC and in-
cluded only one member of the Central
Board of Direct Taxes, as representative of
the Ministry of Finance. 1 have the names
of the other members. Two members were
retired officers of the Government who
were not directly connected with any Minis-
try at the time of the interview.

SHk! JYOTIRMOY BASU (Diamond
Harbour) :  Were they previously connect-
ed with the Minlstry of Finance 7

SHRI K.C. PANT: One member
was Shri V. N. Rajan, a retired 1CS officer.
1 do not know which Ministry he last
scrved but, being an ICS officer, he must
have served In many Ministries during his
career. | am not so suspiclous as to look
into all their past history of services......
(Imterruptiomr). No, 1 am not ylelding.
This is a serlous enough question without
having Shri Basu jumping on it midway.
Perhaps, he has not been following the
discussion. [ do not mind his interruptions
but not when a serious subject is being
discussed.

The Board thus constituted interviewed
all the candidates called for interview and
presented themselves for the same. It is
understood that the average interview took
20 to 30 minutes and a careful assessment
of the candidates was made. Therefore, it
{s not correct to say that some candidates
have been selected who never appeared for
the [nterview. 1t is somewhat embarrassing
even to discuss that nepotism and favourit-
{sm played any part at all in the selections
which were conducted by the UPSC.

Regarding the number of posis vacant
and the oumber of posts that have been
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filled up as a resolt of the examination, It
may be mentioned that, as pointed out
earlier, only 200 posts have been filled up
by dirsct recruitment from the open mar-
ket. The other posts in the cadre of In-
come-tux Officers (Class 11) are being filled
up by prometion, which is the normal
method of recruitment, as and when vacanc-
ies arise.

MR. CHAIRMAN :  May I know from
the hon, Minister whether it is a practice
that when such recruitments are made apurt
from the representative of the concerned
department and the UPSC members other
oulsiders are also associated with It ?

SHRI K. C. PANT : | think, thatls
the usual practice. The presiding officer
is a member of the UPSC.

SHRI JYOTIRMOY BASU : He hms
fuiled to impress us.

SHRI RANDHIR SINGH; He has
impressed us.

SHRI JYOTIRMOY BASU: Kesp

your impression to yourself.

SHRI K. C. PANT :
do not impress Shri Basu.

I am safe if 1

Then, the point was raised as to when
will the result be announced and when they
will be appointed and so on. | think, Shrl
George Fernandes raised that point. As [
said, the UPSC has intimated 199 names
and the declaration of the list and their
posting is awaiting the verification by the
police as well as their medical examination.
The declaration and the posting will be
done within a month or two.

oft oot sV . AT 5o w7 ey
FAT 9 | Ig%r fag w9 )

SHRI K.C. PANT: 1 think, that
more or less covers the whole thing. The
only thing that | would llke to say at the
end is that the UPSC Is a body for which
this House, 1 think, should at least strive
to create a sense of respect in the whole
country.
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sl scliim g Y famae @
g% afy, 1o fagarw &

it gFW W WA : AR T3 ¢
fe fea® afxal 7 fae & srg am=m |
wfxat & wrg v fdare fraa &

SHRI K. C. PANT: The point to
consider is that the UPSC {s a body set up
by the Constitution and it is like the Sup-
reme Courlt. We presume thal it acts
impartially and it selects officers for the
IAS, IFS and for all high positions in
Government. You know, Sir, that in the
Constitution there are certain provisions
which ensure that the UPSC does remain
impartial. For instance, the expenses of
the UPSC under article 322 are charged to
the consolidated Fund of India. They are
not debated here ; they are charged as a
voted part of the Budget. Then the mem-
bers of the UPSC are not eligible for
Government employmeat so that they are
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independent. Their independence is secure.
Therefore it is an institution for which this
House should inculcate respect in the
country and it is our duty to see that at
least some of these crucial, critical, im-
portant institutions survive in this country.
I think that without this institution we also
cannot function. We have to have a UPSC
which does all these things.

As 1 have just now told you, this
was a case of ad hoc selectlions. This pro-
cedure was settled by the UPSC. The
whole selection was done by the UPSC.
Certain difficultics were created that led to
delays but it is very wrong, | think, to
ascribe motives either for the delays or for
the selection. | think, we should respect
the UPSC in this matter and ot cast any

doubts.
{

18.09 brs. }
The Lok Sabha then adjourned rill Efrwﬁ

of the Clock on Tuesday, December 3, 1968/
Agrahayanu 12, 1890 (Saku).
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